
State vs. Not Known
e-FIR No. SHD-JP-000247

PS Jagatpuri
U/s  379 IPC

21.08.2020

Present : Ld. APP for the State. 

Counsel of applicant (through Webex). 

 
An application for  modification of  vehicle number has been

moved in superdari order dt. 14.08.2020.

It is stated that in the superdari order dt. 14.08.2020, vehicle

number has been mentioned as DL-7SAD-2533  instead of  DL-7SBT-

2533. 

Perusal of record reveals that in the FIR vehicle number has

been mentioned as DL-7SAD-2533.   

It is stated by counsel of applicant that in the FIR itself vehicle

number is worngly mentioned as DL-7SAD-2533. 

It  is  stated by the  IO that  complainant  herein  has  wrongly

mentioned in the abovesaid FIR and the correct vehicle number is DL-

7SBT- 2533.  

In view of teh same, let the vehicle no. be read as DL-7SBT-

2533 instead of DL-7SAD-2533.  

Present order shall read as part of order dated 14.08.2020.

Application disposed off accordingly. 

Copy of order be given dasti. 

        (Anubhav Jain)
            MM-05/Shahdra/KKD Court                    

21.08.2020
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FIR No. 346/20
PS Jafrabad

U/s 325/341/34 IPC
State Vs. Jakir & ors.

21.08.2020

Present: Ld. APP for the State.
Counsel for the accused.
Applicant/accused Jakir and Jamir in person.
IO in person.

Application for surrender-cum-bail has been moved on behalf accused Jakir

and Jamir both s/o Jahir.  

IO seeks permission to interrogate the accused. 

I have perused the record. 

Considering the facts and circumstances, permission is granted to IO to

interrogate the accused for 30 minutes. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

21.08.2020             
After 30 minutes

Present: Ld. APP for the State.
Counsel for the accused.
Applicant/accused Jakir and Jamir in person after arrest.
IO in person.

Application seeking one day PC has been moved.

On the other hand, ld. counsel for the accused moved the bail application. 

It is stated by the IO that recovery is to be effected from the accused and

one day PC of accused may be granted. It is further stated that co-accused are yet to be

arrested. 

In  the  present  case,  accused  is  arrested  by  the  IO  for  the  offences

punishable u/s  325/341/34 IPC.  All  the offence being bailable,  accused persons are

admitted on bail subject to furnishing bail bond/ surety bond in the sum of Rs 20,000/-

each with one surety of like amount. Bail bonds furnished and accepted. 

Accused persons are directed to join the investigation. 

Application disposed off accordingly. 

Copy of order be given dasti to IO. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi/21.08.2020
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State vs. Mannu
e-FIR No. 1713/19

PS. Madhu Vihar
U/s. 379/411/482 IPC

21.08.2020           

Present: Ld. APP for the State.

Counsel for applicant / accused (through Webex). 

An application for grant of bail moved on behalf of applicant /

accused Mannu s/o Gulbaj.  

Arguments heard.  During arguments counsel for  applicant /

accused seeks permission to withdraw the abovesaid application.  

In view of the same, present application is disposed off being

withdrawn. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

21.08.2020        
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State vs. Yad Mohd. @ Shanu
e-FIR No. 004158/20

PS. Madhu Vihar
U/s. 379 IPC

21.08.2020           

Present order shall dispose off the bail application of accused Yad
Mohd. @ Shanu s/o Sh. Hasan Mohd.  

Present: Ld. APP for State.

Ld. Counsel for Applicant (through Webex). 

It  is  argued by counsel  for  accused that  accused is  in  custody

since 22.07.2020. It is further stated that accused has falsely implicated in this

case. It is further stated that accused is not required for custodial interrogation

and that accused may be released on bail.

In reply thereof, it is stated by the IO that accused was arrested by

PS PIA,  u/s  25/54/59 Arms Act  & 411 IPC and recovery has already been

effected. It is further stated that accused has involvement in 2 other cases and

a habitual offender. 

Heard the arguments through VC and perused the record received

through E-mail. 

Considering the fact that accused is in JC since 22.07.2020 and

recovery  has  already  been  effect.  Further,  in  view  of  the  ongoing  Covid

pandemic conclusion of  trial  may take some time.  In view of  the same, no

fruitful purpose will be achieved by keeping the accused in custody. In view of

the same, accused Yad Mohd. @ Shanu s/o Sh. Hasan Mohd be released on

bail, subject to furnishing of bail bond and one surety for a sum of Rs. 20,000/-.

Application is disposed off accordingly. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

21.08.2020        
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